
 

   2025 का ͪवधेयक स.ं 14  
   

राजè थान è वाè Ø य ͪव£ान ͪवæ वͪवɮयालय (संशोधन)       

ͪवधेयक, 2025 
 

 (जैसाͩक राजè थान ͪवधान सभा मɅ परु:è थाͪपत ͩकया जायेगा) 
 
राजè थान è वाè Ø य ͪव£ान ͪवæ वͪवɮयालय अͬधǓनयम, 2005 

को और सशंोͬधत करने के ͧलए ͪवधेयक। 

भारत गणराÏय के Ǔछह×तरवɅ वष[ मɅ राजèथान राÏय ͪवधान-
मÖडल Ǔनàनͧलͨखत अͬधǓनयम बनाता हैः-  

1. संͯ ¢Üत नाम और Ĥारंभ.- (1) इस अͬधǓनयम का नाम 
राजè थान è वाè Ø य ͪव£ान ͪवæ वͪवɮयालय (सशंोधन) अͬधǓनयम, 2025 
है।   

(2) यह 26 जुलाई, 2025 को और से Ĥव×ृत समझा जायेगा।   

2. 2005 के राजè थान अͬधǓनयम स.ं 1 कȧ धारा 6 का 
सशंोधन.- राजè थान è वाè Ø य ͪव£ान ͪवæ वͪवɮयालय अͬधǓनयम, 2005 
(2005 का अͬधǓनयम स.ं 1) कȧ धारा 6 मɅ,- 

(i) उप-धारा (2) के खÖ ड (ख) मɅ, ͪवɮयमान अͧभå यिÈत 
“è वाय× त होना” के पæ चात ्और ͪवɮयमान अͧभå यिÈत “या 
उस े ͩकसी भी अÛ य ͪवæ वͪवɮयालय” से पवू[, अͧभå यिÈत 
“या राÏ य सरकार ɮवारा शाͧसत होना” अतं:è थाͪपत कȧ 
जायेगी; और 

(ii) ͪवɮयमान उप-धारा (3) के पæ चात,् Ǔनà नͧलͨखत नयी उप-
धारा जोड़ी जायेगी, अथा[त:्-  

“(4) इस अͬधǓनयम मɅ अतंͪव[ç ट ͩकसी बात के 
होत े हुए भी, राÏय सरकार ͪवæ वͪवɮयालय के परामश[ से, 
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राजपğ मɅ Ĥकाͧशत अͬधसचूना ɮवारा, ͪवæ वͪवɮयालय के 
घटक या उसके ɮवारा èथाͪपत ͩकसी महाͪवɮयालय को 
सरकारȣ महाͪवɮयालय होना घोͪषत कर सकेगी। ऐसी 
घोषणा होने पर ऐस ेमहाͪवɮयालय का ĤशासǓनक Ǔनयğंण 
और समè त भूͧ म, भवनɉ, Ĥयोगशालाओ,ं उपè कर, पèुतकɉ 
सǑहत समè त आिèतया ंराÏय सरकार मɅ ǓनǑहत हो जायɅगी 
और ऐसे महाͪवɮयालय(यɉ) के अͬधकारȣ, अÚ यापक और 
कम[चारȣ, राÏय सरकार ɮवारा गǑठत èĐȧǓनगं सͧमǓत 
ɮवारा è ĐȧǓनगं के माÚयम से उपयÈुत पाये जाने पर, और 
ऐसे Ǔनबधंनɉ और शतɟ, जो अͬधसचूना मɅ अͬधकͬथत कȧ 
जायɅ, कȧ पǓूत [ करने पर, राÏय सरकार के अͬधकारȣ, 
अÚ यापक, या यथािèथǓत, कम[चारȣ समझ ेजायɅगे।”। 

3. Ǔनरसन और å याविृ×तयां.- राजè थान è वाè Ø य ͪव£ान 
ͪवæ वͪवɮयालय (सशंोधन) अÚ यादेश, 2025 (2025 का अÚयादेश स.ं 1) 
इसके ɮवारा Ǔनरͧसत ͩकया जाता है। 

(2) ऐसे Ǔनरसन के होने पर भी, उÈ त अÚ यादेश के अधीन कȧ 
गयी समè त बातɅ, कȧ गयी कार[वाइयां या ͩकय े गये आदेश इस 
अͬधǓनयम के अधीन ͩकय ेगये समझे जायɅगे। 

____________ 
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उƧेæयɉ और कारणɉ का कथन 

राजèथान राÏय मɅ ͬचͩक×सा पय[टन के बढ़ने के अपार अवसर 
हɇ। वत[मान पǐरǺæय मɅ, एक ऐसे ͬचͩक×सा सèंथान कȧ आवæयकता 
महससू कȧ जा रहȣ है जो ͬचͩक×सा उÛ नयन का पथ Ĥदश[क हो सके 
तथा राजèथान राÏय मɅ ͬचͩक×सा ͧश¢ा, अनसुधंान एव ंरोगी देखभाल 
के ͧलए उ×कृçटता का केÛġ बन सके। इसी कारण, मÉुयमğंी महोदय ने 
यह घोषणा कȧ है ͩक राजèथान राÏय मɅ अǓत ͪवͧशç ट ͬचͩक×सा उपचार 
को नये आयाम देने के Đम मɅ अͨखल भारतीय आयुͪ व[£ान सèंथान 
(एàस), नई Ǒदãलȣ कȧ तज[ पर एक सèं थान, राजèथान आयुͪ व[£ान 
सèंथान (ǐरàस), के नाम से è थाͪपत ͩकया जायेगा। 

घोषणा को साकार करने के ͧलए, राजèथान èवाèØय ͪव£ान 
ͪवæ वͪवɮयालय अͬधǓनयम, 2005 मɅ, उन महाͪवɮयालय(यɉ) को, जो 
राजèथान èवाèØय ͪव£ान ͪवæ वͪवɮयालय के घटक महाͪवɮयालय रहे 
हɇ, सरकारȣ महाͪवɮयालय का दजा[ Ĥदान ͩकये जाने हेत ु सरकार को 
सशÈ त बनाने के ͧलए, सशंोधन ͩकये जाने आवæ यक हɇ, और िजससे ͩक 
सरकार को ͪवæ वͪवɮयालय के घटक महाͪवɮयालयɉ मɅ से एक, 
आरयएूचएस ͬचͩक× सा ͪव£ान महाͪवɮयालय को, भͪवçय के ͬचͩक×सा 
सèंथान के Ǿप मɅ, ͪवकͧसत करने के ͧलए सामØ य[कारȣ बनाया जा सके। 

अत:, सरकार को, ͪवæ वͪवɮयालय के घटक या उसके ɮवारा 
èथाͪपत महाͪवɮयालयɉ को सरकारȣ महाͪवɮयालयɉ के Ǿप मɅ घोͪषत 
करने के ͧलए सशÈ त करने हेत ु राजèथान èवाèØय ͪव£ान 
ͪवæ वͪवɮयालय अͬधǓनयम, 2005 कȧ धारा 6 मɅ, सशंोधन Ĥèताͪवत 
ͩकया गया है। 

चूंͩक राजèथान ͪवधान सभा सğ मɅ नहȣ ं थी और ऐसी 
पǐरिèथǓतयां ͪवɮयमान थीं िजनके कारण राजèथान के राÏयपाल के 
ͧलए तरुÛत कार[वाई करना आवæयक हो गया था, इसͧलए, उÛहɉने 26 
जुलाई, 2025 को राजè थान è वाè Ø य ͪव£ान ͪवæ वͪवɮयालय (सशंोधन) 
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अÚ यादेश, 2025 (2025 का अÚयादेश स.ं 1) ĤÉ याͪपत ͩकया जो 
राजèथान राजपğ, असाधारण, भाग 4 (ख) मɅ Ǒदनांक 1 अगè त, 2025 
को Ĥकाͧशत हुआ। 

यह ͪवधेयक पवूȾÈ त उƧेæ य कȧ ĤािÜत के ͧलए ईिÜसत है।  
अत: ͪवधेयक Ĥè ततु है। 

गजेÛġ ͧसहं, 

Ĥभारȣ मğंी। 
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राजè थान è वाè Ø य ͪव£ान ͪवæ वͪवɮयालय अͬधǓनयम, 2005 (2005 का 
अͬधǓनयम स.ं 1) से ͧलये गये उƨरण 

XX       XX        XX         XX        XX  

6. अͬधकाǐरता.- (1)    XX      XX        XX     XX             XX 

(2) राÏ य सरकार ͧलͨखत आदेश ɮवारा,- 

(क)      XX                     XX              XX                   XX                

(ख) आदेश मɅ ͪवǓनǑद[ç ट ͩकसी भी सèं थान, सèं था या 
महाͪवɮयालय को, िजसका राÏ य सरकार कȧ राय मɅ 
è वाय× त होना या उसे ͩकसी भी अÛ य ͪवæ वͪवɮयालय या 
Ǔनकाय से सà बƨ ͩकया जाना या ͪवशषेाͬधकारɉ का Ǒदया 
जाना अपेͯ¢त है, इस अͬधǓनयम के ɮवारा गǑठत 
ͪवæ वͪवɮयालय कȧ सà बƨता या उसके ͪवशषेाͬधकार Ǒदय े
जाने स,े ऐसी सीमा तक, जो आवæ यक और उͬचत समझी 
जाय,े अपविज[त कर सकेगी। 

(3)        XX               XX             XX         XX                 XX 

XX       XX         XX        XX        XX 
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Bill No. 14 of  2025 
 

(Authorised English Translation) 

THE RAJASTHAN UNIVERSITY OF HEALTH SCIENCES 
(AMENDMENT) BILL, 2025 

 (To be introduced in the Rajasthan Legislative Assembly) 
 

A 

Bill 

further to amend the Rajasthan University of Health 
Sciences Act, 2005. 

Be it enacted by the Rajasthan State Legislature in the 
Seventy-sixth Year of the Republic of India, as follows:- 

1. Short title and commencement.-(1) This Act 
may be called the Rajasthan University of Health Sciences 
(Amendment) Act, 2025. 

(2) It shall be deemed to have come into force on 
and from 26thJuly, 2025. 

2. Amendment of section 6, Rajasthan Act No. 1 
of 2005.- In section 6 of the Rajasthan University of Health 
Sciences Act, 2005 (Act No. 1 of 2005),- 

(i) in the clause (b) of sub-section (2), after the 
existing expression “is required to be self-
governing” and before the existing expression 
“or to be associated with”, the expression “or to 
be governed by the State Government” shall be 
inserted; and 

(ii) after the existing sub-section (3), the following 
new sub-section shall be added, namely:- 

“(4) Notwithstanding anything contained in 
this Act, the State Government may, in 
consultation with the University, by 
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notification published in the Official Gazette, 
declare any college, constituent to or 
established by the University, to be a 
government college. Upon such declaration, 
the administrative control of such college and 
all assets including all land, buildings, 
laboratories, equipment, books shall vest in the 
State Government and the officers, teachers 
and employees of such college(s) after being 
found suitable through screening by a 
screening committee constituted by the State 
Government and on fulfilling such terms and 
conditions as may be laid down in the 
notification, shall be deemed to be the officers, 
teachers, or, as the case may be, employees of 
the State Government.”. 

3. Repeal and savings.- (1) The Rajasthan 
University of Health Sciences (Amendment)  Ordinance, 
2025 (Ordinance No. 1 of 2025) is hereby repealed. 

(2) Notwithstanding such repeal, all things done, 
actions taken or orders made under the said Ordinance shall 
be deemed to have been done, taken or made under this 
Act. 

____________ 
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STATEMENT OF OBJECTS AND REASONS 

There are immense opportunities for medical tourism to 

grow in the State of Rajasthan. In the present scenario, a need is 

being felt for such a medical institute which would pioneer medical 

advancements and will become a centre of excellence for medical 

education, research, and patient care in the State of Rajasthan. For 

this reason, Chief Minister made an announcement that an Institute 

namely, the Rajasthan Institute of Medical Sciences (RIMS) shall 

be established on the pattern of All India Institute of Medical 

Sciences (AIIMS), New Delhi in order to give new dimensions to 

super specialty medical treatment in Rajasthan State.  

To bring the announcement to reality, amendments in the 

Rajasthan University of Health Sciences Act, 2005 are required to 

empower the Government to grant the status of Government 

College to the college(s) which are constituent college of the 

Rajasthan University of Health Sciences and thus, enabling the 

Government to develop the RUHS College of Medical Sciences, 

one of the Constituent college of the University, as a future 

medical institute.  

Hence, amendment has been proposed in section 6 of the 

Rajasthan University of Health Sciences Act, 2005 to empower the 

Government to declare colleges constituent to, or established by, 

the University as Government Colleges.  

Since the Rajasthan State Legislative Assembly was not in 

session, and circumstances existed which rendered it necessary for 

the Governor of Rajasthan to take immediate action, he, therefore, 
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promulgated the Rajasthan University of Health Sciences 

(Amendment) Ordinance, 2025 (Ordinance No. 1 of 2025) on 

26thJuly, 2025, which was published in Rajasthan Gazette, Part 

IV(B), Extraordinary, dated 01stAugust, 2025. 

The Bill seeks to replace the aforesaid Ordinance. 

Hence the Bill. 

गजेÛġ ͧसहं, 

Minister Incharge. 
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EXTRACTS TAKEN FROM THE RAJASTHAN 
UNIVERSITY OF HEALTH SCIENCES ACT, 2005 

(Act No. 1 of 2005) 

XX               XX               XX              XX             XX               XX 

6. Jurisdiction. - (1)       xx              xx             xx           xx                  

(2) The State Government may, by order in writing,- 

(a)       xx          xx          xx           xx        xx         xx                  

(b) exclude, to such extent as may be considered 
necessary and proper, from association with, or 
from admission to the privileges of the 
University constituted by this Act any institute, 
institution or college specified in the order 
which, in the opinion of the State Government, 
is required to be self governing or to be 
associated with or admitted to the privileges of, 
any other University or body. 

(3)         xx           xx           xx             xx              xx        xx 

XX              XX               XX               XX              XX               XX 
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Bill No. 14 of  2025 

 

THE RAJASTHAN UNIVERSITY OF HEALTH SCIENCES 
(AMENDMENT) BILL, 2025 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 

(To be introduced in the Rajasthan Legislative Assembly) 
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RAJASTHAN LEGISLATIVE ASSEMBLY 

 

 
 

A 

Bill 

 

Further to amend the Rajasthan University of Health 
Sciences Act, 2005. 
 

 

 

 

__________ 

 

(To be introduced in the Rajasthan Legislative Assembly) 

 

__________ 

 

  

BHARAT BHUSHAN SHARMA, 
           Principal Secretary. 

 

 
(Gajendra Singh, Minister-Incharge) 
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राजè थान è वाè Ø य ͪव£ान ͪवæ वͪवɮयालय अͬधǓनयम, 2005 
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(जैसाͩक राजè थान ͪवधान सभा मɅ परुःè थाͪपत ͩकया जायेगा) 

 
 

 

 

 

 

 

भारत भषूण शमा[, 
 Ĥमखु सͬचव। 

 

 

 

 

(गजेÛ ġ ͧसहं, Ĥभारȣ मğंी) 


